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INSPECTION REPORT IN COMPLIANCE TO HON’BLE NATIONAL GREEN 

TRIBUNAL (NGT) ORDER DATED 07.08.2024 IN ORIGINAL APPLICATION NO. 

784/2024 IN THE MATTER OF DIGAMBAR PRASAD VS STATE OF 

UTTARAKHAND 

1. SUBJECT MATTER 

Matter: Original Application no. 784/2024 titled Digambar Prasad Vs State of 

Uttarakhand 

Subject: Compliance report of Hon’ble NGT order dated 07.08.2024 in OA No. 784/2024 

in the matter of Digambar Prasad Vs State of Uttarakhand in reference to grievance 

registered in exercise of suo-moto jurisdiction on a letter petition dated 21.10.2023, 

received from Digambar Prasad, a resident of Indian Drugs and Pharmaceutical Limited 

(hereinafter referred as ‘IDPL’), Rishikesh. 

 

2. HON’BLE NGT ORDER DATED 07.08.2024 IN OA NO. 784/2024 

Hon’ble NGT in OA No. 784/2024 in the matter of Digambar Prasad Vs State of 

Uttarakhand directed the following vide its order dated 07.08.2024 (copy of order placed 

at Annexure-I): 

“5. We accordingly constitute a Joint Committee comprising of District Magistrate, 

Dehradun, Uttarakhand State Pollution Control Board, Central Pollution Control Board 

and representative of Department of Drugs of Pharmaceuticals Government of India. 

6. Central Pollution Control Board shall be the Nodal Agency for coordination and 

compliance of this order. 

7. The above Committee shall visit the site, collect relevant information and if finds that 

disposal of antibiotics and other chemicals pharmaceuticals etc., are not in accordance 

with Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 

2016 and Solid Waste Management Rules, 2016, appropriate remedial, punitive and 

preventive action shall be taken in accordance with law within three months. 

8. A compliance Report shall be submitted with Registrar General of this Tribunal who 

may place the matter before the Bench, if finds any further order, necessary. 

9. With the above direction, this Original Application is disposed of.” 
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2.1. ISSUES HIGHLIGHTED IN OA NO. 784/2024 

In the petition, it is mentioned that M/s Indian Drugs and Pharmaceutical Limited (IDPL), 

Rishikesh, Dehradun, Uttarakhand is lying closed since long and its rehabilitation & 

resumption could not be successful despite several efforts. Currently, the plant is undergoing 

a dismantling/demolition process. The petition highlights the following issues: 

a. It is emitting poisonous gases having toxic effects due to chemicals and antibiotics 

affecting fertility of agriculture land 

b. There is presence of radioactive substances which is also injurious to the ecology; and 

in totality, causing health hazards to local people. 

c. The matter may be looked into by the local authorities and Statutory Regulator to 

verify the status of the discharge of antibiotics and other chemicals in the course of 

demolition/dismantling of the unit so far, in accordance with the environmental law. 

If any violation of environmental laws in discharge of such material observed, local 

authorities and Statutory Regulator would take appropriate remedial action in 

accordance with law. 

 

3. COMPLIANCE REPORT 

In compliance of Hon’ble NGT order dated 07.08.2024 and to verify the factual status of the 

aforementioned issues, a joint committee comprising of Shri Savin Bansal, IAS, District 

Magistrate, Dehradun,  Shri Jai Bharat Singh, Additional District Magistrate, Dehradun, Ms. 

Smrita Parmar, Sub District Magistrate, Rishikesh, Dehradun, Shri Ashutosh Kumar, 

Assistant Professor, Department of Pharmaceuticals (Department  of Pharmacology & 

Toxicology, National Institute of Pharmaceutical Education & Research (NIPER) S.A.S. 

Nagar), Ms. Reena Satavan, Scientist ‘E’, Central Pollution Control Board (CPCB), Delhi, 

Dr. R. K. Singh, Scientist ‘D’, CPCB, Delhi and Ms. Sristi, Scientific Assistant, Regional 

Office-Dehradun, Uttarakhand Pollution Control Board (UKPCB) carried out inspection of 

M/s Indian Drugs and Pharmaceutical Limited (IDPL), Rishikesh, Dehradun, Uttarakhand on 

surprise basis on 12th December, 2024. The joint committee carried out following activities: 

a. Interaction with the complainant, Mr. Rachpal Singh, in the matter of O.A. No. 784/2024; 

b. Site visit of M/s IDPL, Rishikesh (Uttarakhand); 

 Assessment of groundwater quality by collecting sample from borewell; 

 Collection of sample from Sewage Treatment Plant (STP) for compliance verification 

c. Visit to fire incident site as per interaction with the complainant  
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d. Collection of information about disposal of antibiotics & other chemicals 

pharmaceuticals and verification in accordance with the Biomedical Waste Management 

Rules, 2016 and the Hazardous and Other Wastes (Management and Transboundary 

Movement) Rules, 2016; and 

 

3.1. INTERACTION WITH THE COMPLAINANT IN OA NO. 784/2024 

The joint committee visited IDPL, Rishikesh on December 12, 2024 and interacted with the 

complainant, Mr. Rachpal Singh, a resident of IDPL colony, Rishikesh. Other than 

complainant, few other residents of IDPL colony were also present at the time of visit. During 

the interaction, the complainant provided the following information: 

a. Hazardous waste was stored within the Unit’s premises (geographical coordinates-

30.069452, 78.256144) and a fire incident occurred at this storage site on June 18, 2024. 

b. The complainant highlighted the potential impact of emissions from IDPL, Rishikesh 

on the fertility of nearby agricultural land. He attributed this to the release of toxic gases, 

chemicals, and antibiotics. However, no specific details or evidence regarding the 

agricultural land affected near the IDPL plant were provided. 

c. When asked about the alleged radioactive effects mentioned in the complaint, Mr. 

Rachpal Singh emphasized that some medicines might have radioactive effects, which 

could pose health risks to local residents and negatively impact the surrounding 

ecology. In response, the unit representative clarified that since 1996, the plant had 

functioned solely as a formulation unit, which ceased operations in 2019. They further 

explained that formulation processes do not involve any activity which may cause 

radioactive pollution in any way. 

To address the concerns raised by the complainant and to assess the potential environmental 

and health hazards associated with the disposal of biomedical waste (i.e., antibiotics & other 

chemicals pharmaceuticals) by IDPL, Rishikesh, the joint committee conducted the site visit, 

ground water sample collection from the borewell for assessment of groundwater quality & to 

assess the extent of sub-surface groundwater contamination (if any), sample collection from 

Sewage Treatment Plant (STP) for compliance verification and also carried out visit of the site 

where fire incident happened on 18.06.2024. Details about the same are placed in the relevant 

sections.  

4

18



Page 5 of 19 
 

The map showing IDPL township in Rishikesh along with locations of fire incident site (located 

inside of the Unit’s premises), STP and borewell are shown in Map 1. 

 

Map 1 IDPL township in Rishikesh along with locations of fire incident site, STP and borewell 

3.2. DETAILS OF SITE VISIT  

a. No ongoing manufacturing operations were observed during the visit and as per the 

information received from the unit representative, the production activities were 

completely shut down since October, 2019. 

b. The unit representative submitted the following information regarding the IDPL 

Rishikesh i.e., comprehensive chronology of events from 1997 to 2024 (copy placed at 

Annexure-II) 

OPERATIONAL HISTORY AND CLOSURE OF PLANT: 

i The Active Pharmaceutical Ingredient (API) plant was closed in 1996 (Figure 1). 

Since then, only the formulation plant was operational. The formulation 

manufacturing facilities produced approximately 50 formulations of across a wide 

therapeutic range under Schedule-M parameters. Two out of four sections (general 

tablet section & non-beta lactum section) were revived with WHO-GMP 

compliance, and production continued until 2019. 
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ii The Union Cabinet declared the company closed on December 28, 2016, and 

production at the formulation plant stopped in October 2019. Last batch was packed 

in August, 2019 and dispatched to Ministry of Health and Family Welfare in 

October, 2019. 

POST-CLOSURE DEVELOPMENTS: 

i Following the plant's closure, a letter was issued by the Joint Secretary, Department 

of Pharmaceuticals, Ministry of Chemicals and Fertilizers, Government of India, 

to the Secretary (Tourism), Government of Uttarakhand, regarding the transfer of 

IDPL Rishikesh land to the Uttarakhand Government. In subsequent meetings, it 

was decided that the land would be transferred on an “as-is-where-is” basis. 

ii The lease period for the IDPL land expired on November 28, 2021. The Forest 

Department of Uttarakhand sealed the plant, fire station, and guest house on 

September 1, 2023, and took possession of these premises. Other facilities, 

including the administration block, water intake plant, water purification plant 

(WPP), and biological treatment plant (BTP), were sealed on September 22, 2023. 

Electricity supply (from Sub Station DS-II) to the plant and township was also 

disconnected by Uttarakhand Power Corporation Limited (UPCL). 

iii The Hon’ble High Court of Uttarakhand, Nainital issued orders on September 29, 

2023, to ensure basic amenities such as electricity, water, and sewage treatment. 

Facilities providing these amenities were reopened temporarily by the Forest 

Department for compliance. On March 19, 2024, the administration block was 

reopened to facilitate the transfer of records to IDPL, Gurugram. The possession 

of the block was retaken by the Forest Department on May 11, 2024. 

iv A major fire broke out within the plant premises on June 18, 2024, and was 

extinguished by forest personnel. 

STATUTORY REQUIREMENTS 

i Previous Consolidated Consent under the Water (Prevention & Control of 

Pollution) Act, 1974 & the Air (Prevention & Control of Pollution) Act, 1981 and 

Authorization under Hazardous and Other Waste (Management and Transboundary 

Movement) Rules, 2016 was valid up to 31.03.2023. Copy of CCA is placed at 

Annexure-III. 
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 Consolidated Consent under the Water (Prevention & Control of Pollution) 

Act, 1974 was valid for manufacturing of Capsules-50 Million nos./Month 

& Tablets-80 Million Nos./month and for discharge of 0.8 KLD of treated 

industrial effluent and 4000 KLD of treated sewage. 

 Consolidated Consent under the Air (Prevention & Control of Pollution) 

Act, 1981 was valid for stack attached to a D.G. set of 380 KVA capacity. 

 Authorization under Hazardous and Other Waste (Management and 

Transboundary Movement) Rules, 2016 was granted for generation, 

collection and storage of hazardous waste within factory premises for 

following category of wastes: 

Sr. No. Category (Schedule-I 

/Schedule-II) 

Quantity of waste 

for which 

authorization 

issued (MTA) 

Mode of 

Disposal 

1. Schedule I – 28.4 (Off 

Specifications 

Products) 

0.300 Recyclable 

2. Schedule I – 28.5 (Date 

Expired products) 

0.500 Recyclable 

3. Schedule I – 35.3 (ETP 

sludge) 

2.00 Secure 

Landfill 

4. Schedule I – 5.1 (Used 

oil)  

7.2 Recyclable 

c. Documents related to biomedical waste (i.e., expired 

tablets/capsules/injections/syrups/creams/pouches) transportation and final disposal 

were provided. The last stock of raw materials is sealed inside the central store and now 

under the Forest Department’s possession. 

3.2.1 ASSESSMENT OF GROUNDWATER QUALITY 

 As informed during visit, the IDPL township is comprises of 2,700 residential quarters 

and currently approximately 1,200 families are residing there. 

 For fresh water requirement of IDPL township, the unit has one operational borewell 

(geographical coordinates-30.086286, 78.266865) which is located at @0.5 km away 

from the plant. The fresh/ground water abstracted from the borewell is first stored in a 

tank with a capacity of 150,000 litres and supplied to the township through an 

underground pipeline system.  
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 As per information received from the unit representative of IDPL, Rishikesh, this 

borewell was commissioned in 1960s and at that time such licensing/compliance was 

not required. Hence, they do not have any information regarding the same (i.e., valid 

NOC from CGWA/SGWA). 

 A groundwater sample was collected and submitted at the CPCB laboratory for analysis 

of the groundwater quality and assess the extent of sub-surface groundwater 

contamination, if any. The laboratory analysis results are tabulated below: 

S. no. Parameter Value Drinking Water-Specification 

IS 10500:2012 (Permissible 

limit) 

1.  pH 7 6.5-8.5 

2. C Colour (Hazen) BDL 15 

3.  COD (mg/L) BDL - 

4.  Total alkalinity (mg/L) 121 600 

5.  Total hardness (mg/L) 109 600 

6.  TDS (mg/L) 218 2000 

7.  NO3-N (mg/L) 0.98 45 

8.  Fluoride (mg/L) 0.21 1.5 

9.  Chloride (mg/L) 8 1000 

10.  Sulphate (mg/L) 28 400 

 As per the analysis result of sample collected from the borewell, it is meeting the 

drinking water standards (IS 10500:2012). 

 

3.2.2 SEWAGE TREATMENT PLANT 

 The plant had a Biological Treatment Plant (BTP) with treatment capacity of 14000 

m3/day i.e., 14 MLD for treatment of sewage as well as industrial effluent generating 

from the manufacturing operations.  

 As informed, after shut down of manufacturing process in 2019, this BTP was 

repurposed as a Sewage Treatment Plant (STP) to treat sewage generated from the 

residential quarters (Figure 3). 

 As reported by Unit’s representative, presently, there are approximately 1200 families 

living in the IDPL township, Rishikesh. The estimated sewage generation is 

approximately 0.39 MLD.  

 STP was visited by the joint committee and following observations were made: 
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i STP is based on Activated Sludge Process and its treatment scheme involves: Inlet 

⟶ Screens ⟶ Sand Trap ⟶ Primary Settling Tank ⟶ Aeration Tank ⟶ 

Secondary Settling Tank ⟶ Chlorine Contact Tank ⟶ Outlet. 

ii On the day of visit, the STP was found non-operational due to electricity 

disconnection. At inlet channel of STP, no waste water flow was observed. 

Stagnant wastewater was observed in the treatment units of the STP, hence to 

verify the characteristics of the wastewater stored in the STP, a sample was 

collected from chlorine contact tank and submitted to the CPCB laboratory for 

analysis. 

iii Logbook data of STP was provided from 19.08.2024 to 23.11.2024 and as 

informed by the STP operator during visit, the electricity supply to the STP was 

disconnected by the electricity department since then i.e., last week of November, 

2024. As per the logbook data submitted, the sewage received at the STP was 

approximately 1 MLD. 

iv As informed, treated sewage of STP is discharged into IDPL drain, however on 

the day of visit the final outlet channel of STP was found dry and no flow of 

treated sewage/no discharge into the recipient water body/drain was observed. 

v The laboratory analysis results of sample collected from chlorine contact tank are 

tabulated below: 

Sr. 

No. 

Parameter Value  

1. pH 8.8 

2. Color (Hazen) BDL 

3. COD (mg/l) 90 

4. BOD (mg/l) 16 

5. TSS (mg/l) 37 

6. NO2-N (mg/l) BDL 

7. NO3-N (mg/l) 2.46 

8. SO2- (mg/l) 2 

9. Total Phosphorus (mg/l) 1.09 

As per the analysis result of sample collected from chlorine contact tank of STP, the values are 

showing BOD-16 mg/l and COD-90 mg/l, which is not indicating typical sewage 

characteristics, thus it can be concluded that the sewage generated from the IDPL township is 
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not being treated in STP. Therefore, the possibility of discharge of untreated sewage into the 

recipient water body cannot be ruled out. 

3.2. VISIT TO THE FIRE INCIDENT SITE AS PER INTERACTION WITH THE 

COMPLAINANT 

 As per the information received from the complainant during interaction, a fire incident 

was happened on 18.06.2024 at biomedical waste storage site, located within the plant 

premises (geographical coordinates-30.069452, 78.256144). The joint committee 

visited this site where the fire incident occurred (Figure 2).  

 It was observed that approximately 25-30 kg of ash, 20-25 kg of half burnt empty 

medicine strip/rolls and significant number of empty medical vials scattered on 

approximately 70-80 sq. meter of area. It was informed by the unit representative that, 

only empty medicine strips/rolls and some empty medical vials were stored at that site 

and due to temperature variations, the fire incident happened on 18.06.2024. 

 During visit, sample of empty medicine strip (01 no.) was collected and submitted to 

laboratory at National Institute of Pharmaceutical Education & Research (NIPER) 

S.A.S. Nagar, Mohali (Punjab) for analysis of Active Pharmaceutical Ingredient (API). 

 These collected medicine strips during the visit were labelled as i. MALA-D and ii. 

Losartan (25mg). LC-ESI QTOF Mass Spectroscopy was used for analysis of the 

presence of peaks corresponding to losartan, levonorgestrel, or ethinyl estradiol 

components in the samples prepared from these specimens. As per the analysis results, 

there were no APIs present in the collected strips. (Detailed analysis report is placed at 

Annexure-IV). 

3.3. DISPOSAL OF ANTIBIOTICS & OTHER CHEMICALS PHARMACEUTICALS 

 The joint committee visited the Unit’s premise to assess, if the disposal of hazardous 

waste/biomedical waste is in accordance with the Hazardous and Other Wastes 

(Management and Transboundary Movement) Rules, 2016 and the Biomedical Waste 

Management Rules, 2016 or not. During visit, following were observed: 

a. A significant quantity of packaging material was stored inside a building within the 

Unit’s premises (Figure 4). 

b. The warehouse and stores were sealed and as informed by IDPL representatives were 

used to house the formulations/raw materials when IDPL was operational. 
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c. The medicine storage area and packing & filling points were found in closed 

condition (Figure 5). 

d. The unit has submitted a letter dated 05.04.2024, for confirmation of transfer of 

approximately 70 MT of expired medicines/drugs from IDPL, Rishikesh plant to 

IDPL, Gurgaon plant for its final disposal in accordance to the Biomedical Waste 

Management Rules, 2016. Copy of letter placed at Annexure-V. 

 For Collection, Transport, Treatment and Disposal of approximately 70 MT of 

expired medicines/drugs, the unit awarded the work to M/s Synergy Waste 

Management (P) Ltd., Hisar, Haryana (a waste management company) vide 

their letter dated 19.09.2024. Copy of award of work submitted by the unit, 

placed at Annexure-VI.  

 M/s Synergy Waste Management (P) Ltd., Hisar, Haryana is an 

occupier/operator of a facility located at Plot No. 168, Sector-27-28, HUDA 

Industrial Area, Hisar and has obtained valid authorization under the Bio 

medical waste management Rules, 2016 from Haryana State Pollution Control 

Board (HSPCB), which is valid from 01.04.2021 to 30.09.2025. Copy of valid 

authorization under the Biomedical Waste Management Rules, 2016 is placed 

at Annexure-VII. 

 M/s Synergy Waste Management (P) Ltd., Hisar, Haryana provided disposal 

certificate i.e., approximately 70 MT of expired medicines/drugs received from 

M/s IDPL (in Oct-2024 & Nov-2024) was incinerated/autoclaved/shredded and 

disposed off during Oct-2024 & Nov-2024, in accordance with the Bio medical 

waste management Rules, 2016. Copy of the provided disposal certificates is 

placed at Annexure-VIII. 

In view of the documents submitted by the unit, disposal of biomedical waste i.e., 

approximately 70 MT of expired medicines/drugs, found in accordance with the Biomedical 

Waste Management Rules, 2016. 

4. CONCLUSIONS 

a. Manufacturing activities at IDPL, Rishikesh, ceased in 2019. The plant is not engaged 

in any production activity since 2019 and its premises including various facilities, have 

been taken over by the Forest Department, Uttarakhand. 
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b. Packaging material i.e., empty medicine strips & vials were observed to be stored 

within the premises and a fire incident on 18.06.2024 led to burning of empty medicine 

strips and medical vials. Laboratory analysis results of collected samples indicated no 

detectable Active Pharmaceutical Ingredients (APIs).  

c. The complainant’s concerns about radioactive substances were assessed. As the plant’s 

operations since 1996 were limited to formulation activities, which do not involve 

radioactive materials, no evidence of radioactive pollution was found. 

d. IDPL Rishikesh has safely disposed off approximately 70 MT of expired 

medicines/drugs through M/s Synergy Waste Management (P) Ltd., Hisar, Haryana 

during Oct-2024 & Nov-2024, as per the Biomedical Waste Management Rules, 2016.   

e. Groundwater quality meets the drinking water standards (IS 10500:2012). 

f. No direct discharge of sewage into the River Ganga was observed during the visit, 

however the non-functional STP possess potential risks of untreated sewage discharge. 

Hence, the unit shall ensure discharge of sewage generating from the IDPL township 

after treating it through STP. 

5. RECOMMENDATIONS 

Based on the visit, the committee made the following recommendations: 

a. Regular Operation and Maintenance of STP: The IDPL/Forest Department must 

ensure the regular operation and maintenance of the STP (previously used as BTP) so 

that no untreated/partially treated sewage is discharged into River Ganga under any 

circumstances. UKPCB shall ensure regular operation and maintenance of the STP. 

b. Disposal of Ash from Fire Incident Site: The ash as well as half burnt empty medicine 

strip/rolls & empty medical vials observed at the site of the fire incident, located within 

the premises must be disposed of in accordance with the Hazardous and Other Wastes 

(Management and Transboundary Movement) Rules, 2016 and the Biomedical Waste 

Management Rules, 2016, under supervision of UKPCB. 

c. Management of Stored Packaging Waste: All stored packaging waste should be 

disposed of following the Solid Waste Management Rules, 2016, as well as the 

Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 

2016 under supervision of UKPCB. 

d. Handling of Stored Raw Materials and Products: UKPCB shall verify storage of 

raw material or product inside the plant. If UKPCB find any raw material or product 
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storage in the plant, then it must be managed and disposed off in accordance with the 

Biomedical Waste Management Rules, 2016 and the Hazardous and Other Wastes 

(Management and Transboundary Movement) Rules, 2016, under supervision of 

UKPCB. 
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FIGURES: 

Figure 1: Non-operational Active Pharmaceutical Ingredient (API) plant 

 

 

Figure 2: Photographs of site located inside of the factory premises, where fire 

incident happened on June 18, 2024 (Latitude: 30.069452, Longitude: 78.256144) 
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Figure 3: Photographs of non-functional STP located inside premises of IDPL, 

Rishikesh 
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Figure 4: Stored packaging material in a building 

  

 

Figure 5: Closed medicine storage area and packing and filling point 

  
 

 

 

18

32



Page 19 of 19 
 

  

19

33



1 
 

 Item No.04         Court No. 2 

  
 

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

  
 
 

Original Application No.784/2024 
 
 

Digambar Prasad           Applicant 
 
 

Versus 
 
       
State of Uttarakhand        Respondent 
 
 

Date of hearing: 07.08.2024 

 
 
 
 
 
 
 

CORAM:  
    

  

 
 
 

Applicant(s):   Mr. Rachhpal Singh Saini, Applicant in Person (through VC) 
  

 
 

 
ORDER 

 
 
1. This Original Application (hereinafter referred to as ) under 

Sections 14 and 15 of National Green Tribunal Act, 2010 (hereinafter 

NGT Act, 2010  has been registered in exercise of suo-

moto jurisdiction on a letter petition dated 21.10.2023, received from 

Digambar Prasad, a resident of Indian Drugs and Pharmaceutical 

Limited (hereinafter referred to as IDPL ), Rishikesh.  

 
2. Complainant has said that IDPL is lying closed since long and its 

rehabilitation and resumption could not be successful despite several 

efforts. Now the plant is under dismantling/demolition process. It is 

emitting poisonous gases having toxic effects due to chemicals and 

antibiotics affecting fertility of agriculture land; there is presence of 

Annexure-I
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radioactivesubstances which is also injurious to the ecology; and in 

totality, causing health hazards to local people. 

 
3. Ex-facie, we find that the complainant is basically aggrieved due to 

continuous closer of IDPL and failure in its resumption/rehabilitation.   

 
4. So far as the discharge of antibiotics and other chemicals in the 

course of demolition/dismantling of the unit is concerned, in our view, 

the matter can be looked into by the local authorities and Statutory 

Regulator and if they find any violation of environmental laws in 

discharge of such material, would take appropriate remedial action in 

accordance with law.  

 
5. We accordingly constitute a Joint Committee comprising District 

Magistrate, Dehradun, Uttarakhand State Pollution Control Board, 

Central Pollution Control Board and representative of Department of 

Drugs of Pharmaceuticals Government of India. 

 
6. Central Pollution Control Board shall be the Nodal Agency for co-

ordination and compliance of this order. 

 
7. The above Committee shall visit the site, collect relevant 

informations and if finds that disposal of antibiotics and other chemicals 

pharmaceuticals etc., are not in accordance with Hazardous and Other 

Wastes (Management and Transboundary Movement) Rules, 2016 and 

Solid Waste Management Rules, 2016, appropriate remedial, punitive 

and preventive action shall be taken in accordance with law within three 

months.  

 
8. A compliance Report shall be submitted with Registrar General of 

this Tribunal who may place the matter before the Bench, if finds any 

further order, necessary. 
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9. With the above direction, this Original Application is disposed of. 

 

 

Sudhir Agarwal, JM 
 
 
 
 
 

Dr.Afroz Ahmad, EM 
August 07, 2024 
Original Application No.784/2024 
M 
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Chronology of IDPL, Rishikesh 

 

Brief History of IDPL Rishikesh: IDPL Rishikesh Plant is located in Haridwar-Shri Badrinath Highway on the 

periphery of Rishikesh in Uttarakhand state in the serenity of mountainous landscape on the bank of Holy 

river Ganga. IDPL Rishikesh comprising Plant and township is spread over a vast 833.878 Acres of land and 

is well connected with road, railway and air. The scenario offers greenry, climes and non-polluted air. The 

plant was commissioned in 1967 and had largest antibiotics, fermentation facility with 44 Nos. of fermenters 

of 50 m cubic meter capacity for penicillin-G, tetracycline, oxytetracycline and streptomycin etc. and their 

production facilities.  

After stoppage of bulk drug production in 1996, only formulation manufacturing facilities were in operation 

from 2006 and nearly 50 formulations were producing.      

1996-  Bulk production of APIs was stopped. 

2003-  Maas VRS in the organization & approx. 1825 employees were relived under the scheme. 

2006-  Formulation manufacturing facilities were started and about 50 Nos. formulations of wide therepeutic 

range were produced with Schedule-M parameters. Two out four section with general tablet section 

& non-beta lactum sections with WHO-GMP compliant were revived. COOPs were obtained for four 

products and the production of above formulations was continued upto 2019.  

2016-  The Company was declared closed as per decision taken by Union Cabinet on 28.12.2016. 

2019-  Production was stopped in October 2019. 

2020-  

(i) A letter was written by Sh. Rajneesh Tingal, Joint Secretary, Dept. of Pharmaceuticals, MoC&F, GOI 

to Secretary (Tourism), Govt. of Uttarakhand reg. transfer of IDPL Rishikesh land to Govt. of 

Uttarakhand. 

(ii) It was decided in the meeting held between Secretary, Dept. of Pharmaceuticals, MoC&F and Chief 

Secretary, Govt. of Uttarakhand through video Conferencing for transfer of IDPL Land to Uttarakhand 

Govt. in one go on ‘as is where is basis’. 

(iii) On the remaining employees were relived under Voluntary Retirement Scheme on 30.06.2020. 

2021-  The lease period of IDPL Rishikesh land was expired on 28.11.2021. 

2023-  

(i) The Plant, Fire Station and Guest House were sealed by Forest Dept. of Uttarakhand Govt. and 

taken over the possession of these premises on 01.09.2023. 

(ii) On 22.09.2023, Administration Block alongwith Water In- take Plant, Water Purification Plant (WPP) 

and Biological Treatment Plant (BTP) were also sealed. Electricity supply from Electricity Sub Station 

(DS-II) providing electricity supply to plant & township was also disconnected and Forest Dept. took 

over their possession. 
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(iii) After Judgement passed by Hon’ble High Court of Uttarakhand, Nainital on dated 29.09.2023, the 

basic amenities (Electricity, Water & sewage treatment) were to be provided by IDPL hence facilities 

providing these amenities were reopened by Forest Dept. for the compliance of the orders. 

 

 

 

 

2024- 

 

(i) On 19th March 2024, Administration Block of IDPL was also reopened after orders passed by Hon’ble 

High Court for shifting of records to Gurugram and after complete transfer of records the possession 

over Administration Block was taken back by Forest Dept. on 11.05.2024. Since then the possession 

over Plant, Administration Block and other buildings i.e. guest house, fire station is with Forest Dept.  

(ii) On 18th June 2024, a massive fire broke out inside the plant premises, later it was extinguished by 

forest personnel. 

(iii) Facilities providing basic amenities such as Water In- take Plant, Water Purification Plant (WPP) and 

Biological Treatment Plant (BTP) and Electrical Sub- station was run by IDPL, Virbhadra but on 

26.11.2024 the power supply to the Biological Treatment Plant (BTP), Water Purification Plant (WPP 

and Water In- take, Plant was stopped by UPCL. Due to which sewage/effluent treatment and water 

supply got affected. The electricity supply to township area has also been taken over by UPCL. 
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To Whom It May Concern 
 
Sample: The samples were collected from the Site visit of M/s Indian Drugs and 
Pharmaceutical Limited (IDPL) Rishikesh in compliance with the Hon'ble NGT order dated 
07.08.2024 in the matter of Digambar Prasad Versus State of Uttarakhand in OA no. 
784/2024-reg on 12 Dec 2024. The samples were submitted for Analysis 
 
Sample collection from the specimen received in a sealed envelope. There were strips with 
label i.Mala-D  ii. Losartan 25 mg inside the sealed envelope.  
Sample processing: 
To extract Losartan and Mala D (levonorgestrel and ethinyl estradiol) from randomly 
collected drug stripes for LC-HRMS analysis, the stripes were cut into small pieces (1–2 cm²) 
and weighed accurately. ACN: water (70:30, v/v) and H20 (100 %) were selected as the 
solvent based on the drugs' solubility. The pieces were placed in a clean container, and 
sufficient solvent was added to submerge them fully. The mixture was sonicated for 30 
minutes to facilitate the release of the drugs from the polymer matrix. After extraction, the 
solution was filtered through a 0.22 µm syringe filter to remove any undissolved materials. 
The filtered extract was directly analyzed using LC-HRMS 
Analytical technique used: LC-ESI-QTOF Mass Spectrometry 
Parameters for analytical testing: 
A reverse-phase C18 column was used with a mobile phase consisting of water with 0.1% 
formic acid (A) and acetonitrile with 0.1% formic acid (B). A gradient elution was performed, 
starting with 30% B and increasing to 90% B over 15 minutes. The HRMS operated in positive 
electrospray ionisation (ESI+) mode with a mass range of 200–600 m/z.  
Results: After processing the drug stripes and analyzing the filtered extract using LC-ESI-
QTOF Mass Spectrometry, no peaks corresponding to losartan, levonorgestrel, or ethinyl 
estradiol were observed in the chromatograms. Despite using optimised extraction conditions 
(ACN:water 70:30, v/v, and water 100%) and analytical parameters, no significant molecular 
ion peaks for losartan (m/z ~423.2), levonorgestrel (m/z ~313.2), or ethinyl estradiol (m/z 
~297.2) were detected. 
Observation: The absence of Drug peak indicates that there was no API present in the 
samples. 
 
Sincerely 

 
Assistant Professor and German (DAAD) Research Ambassador  
Department of Pharmaceutical Analysis  
NIPER Mohali, 160062 Mohali, Punjab  
 

Dr. Sukhendu Nandi 
A s s i s t a n t  P r o f e s s o r  

Department of Pharmaceutical Analysis  
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